503.

(a)

To Provide N.O.C. for Registration of Land

SH. DEEPAK MANGLA, M.L.A.: Will the Urban Local

BodiesMinister be pleased to state-

whether there is any proposal under consideration of the
Government to provide N.O.C. for registration of land from
Palwal Municipal Council to the residents of 13 Gram Panchayats
which were included in Palwal Municipal Council 7 years ago; if

so, the details thereof ?

ANIL V1], URBAN LOCAL BODIES MINISTER

Sir,

As per the provisions of section 99A of the Haryana Municipal
Act, 1973, the Urban Local Bodies provide the No Dues Certificate
for registration of land in approved area/colony of 13 number
villages which were included in the limit of Municipal Council,
Palwalvide Notification No. 18/51/2013-3C1 dated 15.04.2013
(Agwanpur, Alahapur, Firojpur, NayaGaon (Fazalpur)
Kithwari(Basantgarh) Islamabad/Shamshabad, Lohagarh, Ronija,
Kuslipur No. 1, Kuslipur No. 2, Dholagarh(Kashipur), Raipur and
Meghpur).

No Objection Certificate is not issued by Urban Local Bodies

Department.
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